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ST TREg i< TeHE G

7% faeet, 8 arder, 2026

FT.3M. 1798(3T) .— Fea T ALHIT A, T THT AT=aT, 1956 (1956 1 48) (Forer zad o+
THTA Sh ATTHAH Fgl TAT §) il g7 3THT ITLITT (1) F T AT FT T2 ART THT & d5F
qRagd 3T T §ATT T STfEEET der e 6085(3) arie 29 faEew 2025, ST ANA *
TSI, FHTLTI, AT |1, @Ue 3, ITEE (ii) H THRTIAT 6T T off, G FoATed T % I3 forer & NH 169
(Old NH 13) = f.5T. 691.350 & .1, 736.362 (farera & srfamrgor faaey i oeqs arfaawrey 1
FATAL, TIAAE) Th 6 TR TSR & HHIT (ST FA [ T AT F a9, 3AMMQ), AL, THGT AT
TATAT & o0 37 ATGAAT | IUTaG ATLAT | AT I A7 17 FeA 3 (0 qrery ¥ =i 6y of ;

ST I ATSEAAT FT T I ATTHAH o0l G 3T AT ITETT (3) o AT qTirg "3 STa<r 2026"
T "fESTIT FATeF" 3T "T ITSHT S SO AT" ST § TShTi9rd f=ha 13T o ;

STt FEH TSI 7 91T 3-H1 o Jad ara Araf 9T g3 2, ora w2 fa=m i mam € i sae

3T = T Rae fBFar T=m;

ST AT TTIEHTLN o 3h AT T 91T 3BT i STLTT (1) F ATEL H, Fexl T TLRIT I AT
IR

2526 GI/2026 (1)
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A: T, Frald TCHTL, TEAH VTR 6T I ATE I T ST 92 3f¥ 3<F Afarfaam v e 37 v
STLTT (1) T & ARRAT FT IR Fd gU, g ST FAT g o6 I Aqg=1 § [AeE i #1 @i
TS % oI st 3T ST =Ry

AT T, Feal T qLHIE, Ih ATAAIH il g7 32T AT ITLTT (2) F AT | T ATTUT FAT g 6
TH ATEAAT o TSI § THRH I, I AT § [AAeg GH T Beea t § I g arcdfds &9
o Fear e | [Afga g1 sttt

LA
Fleh T & IgUT o T & NH169(0ld NH13) % .. 691.350 & fa.#ft. 736.362 F T a5 it S
FTAT HCAAT FiRa srerar /o WRa i @ w@iem e

ST T ATH: FA1EH St &7 AT ST

aﬁ%ﬁ AU HST || R AT TER | g i T TAF &R || st/ Raag

Skl (FFAT H) =PI T A
1 2 3 4 5 6

T HT AT Fhar (T)

T T ATH: 49 (CT)

1 166/12 fasft EE 0.0097||7eaT 41, Serta .
QIET, AT ALY, IUT
Y, TTover SvEY

2 166/31T2 GEil T 0.0036||zTeTT=hT ﬁ'@' S/o JHT
LOIET VA A R REI s

3 166/376 st S5} 0.0243||F== S=7 g™
S/o T(eE AIH

4 166/4 Gl S 0.0212|[efrerrarefy r==ft D/o
T et

5 166/5 fasft EE 0.004047|fTrarT 91 S/o
FE T e, e
e ATe AL,
AT ZreeT 91y
QIgt, AT #frewy

e g

6 166/8 BEl EE 0.0109|[srerfer Y S/o Foor

7 166/9 it 0.0105| [T g

EN !

8 170/11 IEELl 0.1214|[TorerT 9rgT S/o
FET areeft, et
fTer=T ATe AL,

AT =T 91y




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

QTEt, wTtaer =teRT
AT

0.0026|[efrerareft are=ft D/o
et oreoft

9 170/12 GEil

0.0081|[=feraT sreeft D/o
Gt oreoft

10 170/2 Gl

0.0081|[=feraT sreeft D/o
Gt ool

11 170/2 Gl

12 170/3 IBEl 0.0162|[7Fer =T S/o

erferar aeeft

13 170/4 GEil 0.0607||9rz= fama S/o

ERISIIEE]

;

14 170/5 EEL S 0.0162|[TurerT 9rgt S/o
ERIREERIEIERI
et e ATy
QIEY, AT ey
T AL, ATraeT
a7 AT AL

15 170/6 EEL 0.0364|[9rz® =T S/o

ERISIIEE]

%

16 170/6 IGEl 0.0324||9rz= fatst S/lo

ERISIIEE]

17 170/7 IBEl 0.1574|[7#er &=t S/o

erferar aeeft

18 170/8 EEL 0.004047|RTormadt are=ft D/o

T T

19 376/1 EEil 0.0607||= ST areetrer

20 376/2 Gl 0.0202|[= ST ToaTer

Total 0.628694

[®T. /. 13011/1/2013/PIU-Mangalore/Shimoga-Mangalore Section/3D]
A ST, Haers
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 8th April, 2026

S.0. 1798(E).— Whereas by the notification of the Government of India in the Ministry of Road
Transport and Highways, S.0. No. 6085 (E) Dated 29 December 2025, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii) issued under sub-section (1) of section 3A of the National
Highway Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government
declared its intension to acquire the land specified in the Schedule annexed to the said notification for
building (widening/four-laning, etc.), maintenance, management and operation of Sanoor to Bikarnakatte
section, NH 169 (Old NH 13) in the stretch of land from Km. 691.350 to Km. 736.362 (office of The
Special Land Acquisition Officer and Competent Authority, Mangaluru) in the district of UDUPI in the
state of KARNATAKA (Package-III).

And whereas the substance of the said notification has been published in "Vijaya Karnataka" and
"The Times of India" both dated 3 January 2026; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered
and settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority
has submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the
powers conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby
declares that the land specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government
hereby declares that on publication of this notification in the Official Gazette, the land specified in the said
Schedule shall vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the Sanoor to
Bikarnakatte section, NH 169 (Old NH 13) in the stretch of land from Km. 691.350 to Km. 736.362 under
Bharathmala Pariyojana on Hybrid Annuity Mode in the district of UDUPI in the state of KARNATAKA

(Package-III).

State: KARNATAKA ||District: UDUPI
SI. No. Survey/Plot Type of Land Nature of Land Area Name of Land
Number (in Hectares)|| Owner/Interested
Person
Lt | 2 L3 | 4 | 5 | 6 |

[Taluk: Karkala (T) |

|Village: Sanoor (CT) |

1 166/12 Private Dry 0.0097|(Pushpa Shetty,
Prashanth K. Shetty,
Asha Shetty, Usha
Shetty, Rajesh Shetty

2 166/3A2 Private Non 0.0036||Ashoka Shetty S/o
Agriculture/Residential Prema Shetty

3 166/3A6 Private Dry 0.0243(|Wilson James Moras
S/o Robert Moras

4 166/4 Private Dry 0.0212||Leelavathi Shedthi
D/o Sundari Shedthi

5 166/5 Private Dry 0.004047|(Ganesha Shetty S/o
Vasanthi Shedthi,
Lakshmi Shridhara
Sadhu Shetty, Manan
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HILT =T TSI AT

Shridhara Sadhu
Shetty, Bhavish

Shridhara Sadhu
Shetty

6 166/8

Private

Dry

0.0109

Prashanth Shetty S/o
Krishna L. Shetty

17 |[166/9

| |Private

0.0105||

Prema Shetty

8 170/11

Private

Dry

0.1214

Ganesha Shetty S/o
Vasanthi Shedthi,
Lakshmi Shridhara
Sadhu Shetty, Manan
Shridhara Sadhu
Shetty, Bhavish
Shridhara Sadhu
Shetty

9 170/12

Private

Dry

0.0026

Leelavathi Shedthi
D/o Sundari Shedthi

10 170/2

Private

Dry

0.0081

Lalitha Shedthi D/o
Sundari Shedthi

11 170/2

Private

Dry

0.0081

Lalitha Shedthi D/o
Sundari Shedthi

12 170/3

Private

Non
Agriculture/Commercial

0.0162

Ramesh Shetty S/o
Lalitha Shedthi

13 170/4

Private

Dry

0.0607

Sheik Riyas S/o
Hayath Saheb

14 170/5

Private

Dry

0.0162

Ganesha Shetty S/o
Late Vasanthi
Shedthi, Lakshmi
Shridhara Sadhu
Shetty, Manan
Shridhara Sadhu
Shetty, Bhavish
Shridhara Sadhu
Shetty

15 170/6

Private

Non
Agriculture/Commercial

0.0364

Sheik Riyaz S/o
Hayat Saheb

16 170/6

Private

Dry

0.0324

Sheik Riyaz S/o
Hayath Saheb

17 170/7

Private

Dry

0.1574

Ramesh Shetty S/o
Lalitha Shedthi

18 170/8

Private

Dry

0.004047

Gunavathi Shedthi
D/o Sundari Shedthi

19 3761

| |Private

||Dry

0.0607||

Sriranjini Ballal

20 37612

| |Private

|[Dry

0.0202||

Sriranjini Ballal

Total

0.628694||

[F. No. 13011/1/2013/PIU-Mangalore/Shimoga-Mangalore Section/3D]

SHAIKH AMINKHAN, Director
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